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HIGH COURT OF JUDICATURE AT ALLAHABAD
CRIMINAL MISC. WRIT PETITION No. - 12459 of 2026

Pooja Devi

..... Petitioner(s)

Versus

State Of U.P. And 3 Others

..... Respondent(s)
Counsel for Petitioner(s) . Vinay Kumar
Counsel for Respondent(s) . GA.
Court No. - 49

HON'BLE AJAY BHANOT, J.
HON'BLE DIVESH CHANDRA SAMANT, J.

Heard Shri Vinay Kumar, learned counsel for the
petitioner and learned AGA for the State.

The petitioner is aggrieved by the order dated
09.03.2026 passed by the District Magistrate,
Firozabad in purported exercise of powers under
Section 16 of the Uttar Pradesh Gangsters and Anti-
Social Activities (Prevention) Act, 1986 (hereinafter
referred to as 'Gangsters Act'). The properties of the
petitioner were attached by order dated 22.7.2025
rendered under Section 14(1) of Gangsters Act.
Aggrieved by the aforesaid order, the petitioner moved
an application for release of the property under Section
15 of the Gangsters Act. The aforesaid application has
been rgected by the impugned order. The operative
portion of the order is extracted hereunder:

"IWIUL hl TgH G- b IUI=d UAdcil ol Te-Idl F aRefier forar
TAT| TSl o Adelleh & T BiaTl & foh THRY Ml o TgeqR
SHUE TURISTITE RT Jodfodo 160/2025 ¥RT-2/3 IR Tae AT
TG S-UG Ttheelale a8 Faier @ 379 o fohdT T o, o
Geflet HAR I% T G fimdH, el d=aiy R el §0-9, o1
IR, SHYE TURISTIeTG SAf9<h & | A9gh geitel HAR I% Fel = av
2011 H YIHAR 3TURTY ohl GHAT H heH @ 3R 3Gk [d5g Fdl 19
SHATHINT Usiiehd gU, ISTEH T[S el SIeTdl e, SHUGRUT, Sellchly,
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I, AR AT, 6 AR, ARGIE, el Tetst, ST & 7
I GHehl, ST W, AAY A TG, S H HRA Sl hITRAL HeAT,
&cT AT Sl TTFHR STRTY 1 fohd T &, ST RA 1T 2us afgar 9
HrIf-¥d 9 qUSHIG ¢ AT GeiieT AR I% FET o gRT URY
gl & ARla g @ AU Ul o AW S FETRl T TS 8,
{56 Foh TohTT 7T &1 3T YR AYATde-Tchdl gRI U4 TIeT U
faHie 19.12.2025/02.01.2026 o THUA H UHT I S1E d1ed J&d
Tel o U &, o g8 wuv 8 9o foh 3Tk g1 3% Iruf At 59
AT & ofid & HAfSta fran mam 81 gfer Ruid a faderenes e 4
HATGh GRT Y TTH og AR o T & gaied died g1 fagadft
g1 ARSI ot 78 FRUT o il Sl AMfed el | STeaTdeTehdl guid:
FAHA V&l Bl FO% ORI # 39 sy R ugaar g &
AT GRT U A& faier 22.07.2025, Rer 5+ i &1 faueft
R U e1de feies 19.12.2025/02.01.2026 e forar ST
=T Yeild gl 81"

Section 16(1) of Gangsters Act is being extracted
herein under for ease of reference:

"16(1). Where no representation is made within the
period specified in sub-section (1) of Section 15 or
the District Magistrate does not release the property
under sub-section (2) of Section 15 he shall refer the
matter with his report to the Court having
jurisdiction to try an offence under this Act."

As per the mandate of Section 16(1) of Gangsters Act,
the District Magistrate in the event of declining to
release the attached property on an application under
Section 15(1) of Gangsters Act is liable to refer the
matter to the court having jurisdiction. In the instant
case no such reference has been made by the District
Magistrate.

Learned AGA on the basis of instructions does not
dispute the aforesaid fact.

The impugned order isin the teeth of the Section 16(1)
of the Gangsters Act. The impugned order is liable to
be quashed and is quashed.

The matter is remitted to the District Magistrate,
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Firozabad with a direction to decide the representation
of the petitioner for release of property afresh as per
law within a period of two months from the date of
receipt of acertified copy of this order.

The writ petition is allowed to the extent indicated
above.

September
22, 2026

Vendt (Divesh Chandra Samant,J.) (Ajay Bhanot,J.)
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VANDIT AGRAWAL
High Court of Judicature at Allahabad



